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CENTRAL ADMINISTRATIVE TRIBUNAL » p RIN CIPAL BENCH
N EY DELHI

0.A, No. 2172/91

New Delhi, d3ted the 24 th Nov. 1995

HON'BLE MR. S.Re ADIGE, MEMBER (R)

HON 'BLE MR. D.C. VERMA, MEMBER (3)

shri Bal Kishen (306/cr.)

¢/o shri Rizak Ram,

Qre No. 4387, Block- P-23,

mori G2tey

Hamilmn R)ad, ]
Neu DBlhi-110006° ’ o000 %0 © e o0 APPLICANT

(B oA dwcate: _Shpi Shyam :B3b u)
VERSUS

1, lhi Adninistration, pelhi

through the Chisf Secretdry,
5, Sham Nath MBrg, pelhi.

2. py. Commissioner of Police,
Crime & Reilwady, Delhi%

3.‘ momm issioner of police, Delhi.
police Hars.y I.P. Estate,
NBU mlhio . ’ e 90 00 % %o 00O RESPDN DB\’TS

(By Adwcate: shri R@jinder pandi ta)

0RDER (OiRAL)

3Y HON'BLE MR. 5.R. ADIGE, MEMBER (A)

In this 3pplicadtion shri Bal Kishan,
onstable, 0Delhi Police has impugned the ordsr

dated 8.8.91 dr2wing up departmen tal proceedings

| against him on the allegation that he has been

wnsuning Opidtes (9mack) and is 3lso dependent

upon heroin.

2, 1t @ppears that the applicent was pl2ced
under suspension on 17 . 6,84 becduseg he wds

involved in two criminal c@sas, and the suspension



\S

still ontinues. His cdss is that sven if

he ware consuming the Opiates and was dependent

upon heroin, it uoulgf-amount to misconduct while
ndsr SUSpaﬂSion ulthinta the meaning of Section 21

Oelhi police Act ag heg wds not on duty at ths

relagvant time.

2, section 20 CAT Act 13ys down that t=Eoan
applicaddion shall not ordinarily be adgmitted
unless the appllcant has ae:haustad all other

| renedies. It is no douththat the O A.‘stands

the spint & i

adm.ttea, but 3 2% Section 20 CAT Act/\thefﬂu
applicent should in the f‘lrst instance exhaust
the leg3l remnedies ayailable to him/.bef‘o re
approaching the Tribunal, In the present cse

| those remedies have not been exhausted.
_pepa@rtmental P ro cesdings thansel ves 2re in their

ir/rm;y

Land it is open to the applicant to place his
cass before the appropridte aythorities.
Thereaf'ter if any griewnce still surwvives,

the applicant h3s 8 statutory right of appealr
gnd a8f ter the disposal of’ his statutory 2pp 831, l[r
any grievance still sur\d.ves, it is open to the
applicant to approdch the Tribunal thmugh

an 0.A.
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3. In this connecﬁi.on we may men tion that
the Ho.n'ble'Suprene' Court has consistently obsgr ved
that murts/Tribunab shoul d not inter=dict

dep8rtmen tal p roceddings at in ter-lob6#tory std3ges

unless there 28re, Vvery strong redsons to do so,

In tﬁe present c@se no such redsons havs been

highlighted. Under the circumstances this 0.A.
is dismissed 2t this stage @s being prendture,
but ledving it open to the applicent, that in
c3se 2ny grisv@nce survives af ter the disposdl
of any 3ppedl .that might be filed by him, he mépy
agi tate the s3me through appropri2te original

pro cee dings in 8acoorddnce with 1au if sp advised,
in thch he may t3ke 2 ny;or all the grounds
taken in the present 0.A.

. Ik 4
4, Bef‘ore parting the c3se we direct the

Responden ts to conclude the departmen tal enquiry
as gxpeditiously 3s possible pref erably within

two months from the d2te of receipt of 2 copy of

"this judgment. This 0.A, is disposed of

acoordingly. No msts.

. C—/
(0%C. VERMA) (s.R. AD £)
I"Iember(.'.l) _ Mmanber {(A)
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